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Suppy of Arms and Ammunition to 

Dacoits 

!H64. SHRI JITENDRA PRASAD: 

Will the Minister' of HOME AFFAIRS 

be pleased to state: 

(a) whether it is a fact tnat the 

Arms and Ammunition dealers i:I U1e 

country have been supplying arms and 

ammunition to dacoits and smugglers 

both inside and outside the country; 

(b) if so, the particula rs thereof; 

and 

(c) the action taken o-r r (~  to 

be taken in the matter. 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 

(SHRI YOGENDRA MAKW ANA): 

(a) to (c). The requisite \Jliormation 

is being collected from the State 

Governments and will be laid on the 

Table of the HOuse on l'ecQipt. 

Ne e~ with USA oa ileprocess\nJ 
. of SJellt Fuel 

9165. SHRI M. V. CHANDRA-

SHEKARA MURTHY: 

SHRI JAGDISH ~ 

SHRI K. P. SINGH ~  

Will the PRIME MINIST ER ~e 

pleased to state: 

(a) whether India has approached 
U,S. Government for bringing into 
operation the Tarapur reprocessing 
plant for spent fuel; 

(b) whether this was held up due 
to the ditrerences regarding applica-
tion of sa teguards as proposed in 1963 
agreement; 

(c) whether reprocessing plant at 
Tarapur has been lying idel fOr years 
due to lack of U.S. response; 

(d) whether any final agreement 
with the new Government bas been 
reached; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
AND ENVIRONMENT (SHRI C. p. N. 
SINGH): (a) Yes, Sir. 

(b) Despite our request, n "Joint 
Determination" regarding the "Safe-
guard ability" of the reprocessing plant 
at Tarapur, as .envisaged in the 1963 
Cooperation Agreement, has not t:JRen 
place. This delay has forced the Gov-
ernment of India to carry out exten-
sive modifications for augmenting the 
storage facility at avoidable expenses 
and effort. On the other hand, the 
reprocessing plant at 'rarapur has r~ t 

yet been used for the purpose for 
which it was built. The Governmc!nt 
of India has impressed on tthe Gf)\'ern-
ment of the United States of A.llerica 
to abide by its commitments under the 
1963 Cooperation Agreement. 




